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In The Central Administrative Tribunal 
ii 	 GUWAATL BENCH : GUWAHATI 

ORDER SHEET 

APPLICATION NO. 1 of 2002 

App1cant(s) TJ ( 
- 

Rspndent(s) 	 cr' c6
0e22. 

4vate for Applicant(s) 

• 	 .. 
Advoca.tç for Respondent(s) 

At  

otes of the Regfstcy [ Date 	 Orier of the Tribuna' 

2.1.02 
Heard learned counsel for the 

parties. 

Issue notice on the respondents 

to show cause as to why the appLication 

should noi be admitted and interim 

order requesting stay of order dated 

.19.12.2001 )Annexure 5) should not be 

allowed. List on 18.1.02 for Admission. 

In the meanwMle,the Status quo 
shall be maintained till the next date. 

• 0 

Menber 
im. 

18.1902 •. 	Transfer of the applicant from 
Silchar CPF Karimganj Division to 

Techinical/Admininistrative Branch is 
the subject matter of the application. 

The applicant was appointed as 1nspec. 
• 	

. tor in the Customs on 19.1.82, The 

appLicant was pcmøtedto the post of 
Superintendent in the year 1995 and he 
joined at Silchar Range -I.on 20,12.95. 

contd/.. 
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0.A. 1 of 2002 

The applicant was again transferred to 
Lumding within 30 days and the applicant 
in due compliance of the order joined at 
Lmding on 1.01.96. Thereafter he was 
transferred to Karimganj and he joined 
at Karimganj on 2293.2000. The applicant 
made a representation dated 29.12.2000 
Annexure-1(A) foz transfer to the vacant 
post of Silchar 	The authority con- 
sidered his case and transferred him to 

Silehar vide order dated 23.1.2001. The 

applicant joined at Silohar on 1.2.2001. 
Vide order dated 19th Decnber 2001 the 
applicant was again transferred from 
Silchar CPP1  Karin*ganj Division to Tech/ 
Adm.Rranch. Karimanj Division. The appli- 
cant has challenged the transfer order,  
on the ground that Max the applicant YN 
transferred to Silchar within 10 monthq6tep.  

med the action of the respondents as 
arbitrary and the 	paodeae violat'jVq of 

the guideline of Annual General Transfer. 
It is stated that the applicant had 3tar-
ted construction house at Silchar and the 
transfer of the applicant at this stage 
will affect him adversely. The applicant 
has made a representation on 29.12.2001, 
Annexure -1(A) to the authoiy.to  re-con-
sider the applicant's caseto retaj,n -Ii;m 
at Silchar 

I have heard !4r.M.K.Mazumdar, learned 
counsel for the applicant and Mr.A.Deb 
Roy, sr.CG.S.Co for the respondents. It 

is seen from the impugned transfer order, 
it is Annual General transfer order effec-
ting 24 persons. The authprity has invjted 
representation from the affectI perons 

• 	within 15 days from the date of receipt 
• 	of this order. Accordingly, the applicant 

has made a representation on 29.12.2001. 

coat 
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iItes 
	the Registry 
	

Date 
	 Order of the Tribu.na 

P 

,;_ 	6-.-----.-' 

18.1.02 I After hearing the learned counsefor 

the parties I am of the view thathe 

interest of justice the applicant's 

representation should be considered by 

the authority taking into account his 

gtievances. The authority may dispose of 

the representation within 1 month from 

the date of k6ceipt of his representation 

Application is disposed of as 

indicated above, There shall however, 

be no order as to costs. 

Mnber 
im 

I 
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BEFORE ThE CENT 	 BUNAL. 

GUWA)ATI BENCH s GUWAHATI. 

(An application under section 19 of the Administrative 

Tribunals Act 1985) 

original Application NO. ôJ-/ J2002. 

Sri Jgadish Chandra Das 

• 	 . . . applicant 

Versus 

Union of India & Ors. 
• Respondents. 

S]..NO. particulars Page NO. 

1. Jpp lie ation 
7' 

20 rification 

3. 	0 
Annexure"I 

0 

•0 

40 Arsnexure-2 	 - 

S. Annexure-3 	 0• - 	 - 

6 . 	 • mexure-4 ••-•--•-- 	I'll 

1 Mnexure5 

• 	 8. Annexure-6 
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BEFORE THE CEWR 	INISTRATIEkt13UAL 
GUPUHATI BENCH. 	. 

(An application under Section 19 of the Administrative 
Tribunals Act 1985). 

.A. No. 	 J2002. 

Sri Jagadish Ch. Das. 
• Applicant 

- Versus - 

Union of India & Ors. 

. . Respondents. 

BETWEM 

Sri Jagadish Chandra DES, 
3/0 late Pulin Ch. DaB, 
Superintendento 
ust;orns preventive Force, 

Lane No.8. Link Road. 
Silchar. 

4 

 - 

 . . . Applicant 

AND - 

• 	 j. 
Jo,-s Oc Ii-D' 

• Commissioner of Customs. 
North Eastern Region, 

• 	. 	i11ong. 

2. ASsistant Coiwnisaicner p&I, 
Customs Headquarters. 

ii1long. 

• Respondents. 

DETdLS OF THE WPLICATION: 

I. 	Particulars for which the application is made 

This application is made for cancellation of 

order dated 19.12.2001 issued by the Coimniseioner of 

customs, North Eastern Region, Shi Uong whereby the 

applicant is transferred again to a new place of 

posting within the year. 

contd ..2 

0 



2.  

The 4pplicant declares that the subject matter 

of the appLtcaU.Ofl is within the jurediCtiOfl of this 

Hon'ble TribUnala 

30 	Lflitatiofl * 

The applicant de lares that the application, is 

within the period of limitation. 
II 

4. 	Pacts of the case : 

41 	That the applicant is .a citizen of India and 

as such is entitled to the rights and privilages 

guaranteed by the Constitution of India. 

4.2 	That the applicant was appointed,Ofl 19.1.82 

as Inspectthr and posted in Divisional Ocfice at TezpUr. 

In the capacity of Inspector.  of Customs the applicant 

served for 13 years in various places of posting. 

4,3 	That ZkE pptk since his joining at TeZpur 

he was transferred to MangaldOi range and be joined 

there on 8.2.82, thereafter on 28.2.84 the applicant 

was transferred to Badarpur Range where he served for 

3 years and thereafter he was transferred to Bishalgarh 

in. the year 1987 and there after to Belonia in the 

year 1992 and again on 1993 to Silchax. Thus it appears 

that during the short span of 13 years of service as 

Inspector the application waS transferred 5 time 

which he duly accepted and complied with every direction. - 

404 	That the applicant was promoted to the post 

of superintendent in the year 1995 and he joined on 

contd ..3 
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• 	 20.12.95 at Silchar Range-I and since then he has 

been serving with unblemished record and to the 

full, satisfaction of the authority. 

4.5 	That since his joining at S.tichar Range-I on 

20.12.95 he was transferred to Lumding withinhe 

period of 30 days and the applicant in due compliance 

of the order joined at Lulnding on 10.01.96. There-

after he was transferred to icarimganj in the year 

2000 and he joined at Karimganj on 22.3.2000. 
•• - 	 __ 

4 9 6 	That during the days  of his frequent transfer 

at various places the applicant shifted his family 

at Stichax and settled there with a rented house.That 

the mother of the applicant being serious patient of 

old age desease and the wife being the only capable 

person to look after the ch4..tdren and the mother • The 

applicant made representation to the authority to 

transfer him on compassionate ground to the vacant 

post at Silchax' 
• vide his representation dated 29.12.2000 --, --• 

for the first time during 18 years of service. 

4.7 	That the authority being satisfied with the 

uxiThlemjshéd record of service of the applicant 

enqui.red the matter and on being satisfied, finding 

the post lying vacant was pleased enough to consider 

his Case and transferred him accordingly to Silehar 

vide order dated 224-1.2001 under memo No. C No.11(3)9/ 

Er/cc/cELL/1/2000/2601.45(A) dated 23.1.20010 

Copy of the order dated 23.1.2001 is annexed 

as Annexure1csr  

ci.v 	ç-, Ab.4Jrc& - 	
A 

contd ..4 
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4.8 	That the applicant joined in the present place I 

of posting only on 1.2.2001. and since his joining he 

has also applied for house building advance for 

construction of own house and also started treatment 

of his mother in the hospital. 

Copies of application and medical certificate 

are annexed hereto as Annexures-. H 	W 

- 4 .9 . 	That in the meanwhile the authority have 

circulated a guideline for annual general transfer of 

Superintendent/Inspectors etc • vide C NO .II( 26)20/Et .111/ 

95/4327.6-.301 dated 5.992001 by which any illegal and 

ma].a Lide transfer were sought to be restricted and 

regulatd. 

A copy of the circular dated 5.9.01 is 

- 	 annexed as Annexure- j.y 

4.10 	That the applicant at4ted that since the 

above mentioned guideline was circulated after few days 

of his transfer to Siichar which also ensures that the 

time for opting any Annual General transfer is due only 

after completion of 4 years in either case the applicant 

was shocked to received another transfer order dated 

1.9.12.2001 within 10 months of earlier transfer and 

the applicant is enclosing a chart of frequent transfer 

for perusal of the Hon'ble Court. 

A copy of the order dated 19.12.2001 is 

annexed as Annexur- \f 	and a chart 

of transfer posting is vautat annexed hereto 

as AnnexUre 7t 

contd..5 



5 do 

4.11 	That the applicant states that the respondent 

acted illegally and arbitrarily as the applicant 

have never opted to be forwarded for annual general 

transfer and the order, of transfer dated 19 .12.2001 

is mala fide and against the policy decision of the 

Government in the form of guide tine • M such the 

applicant have submitted representatCn through proper 

channel to reconsider his case for allowing him to 

stay at Sjlchar in modificatiOn of the order which 

is pending for disposal since 21.12.2001. 

A copy of the representation is annexed as 

Mnexure \i 

4.12. 	That the applicant states that &  thotigh the 

transfer has been made on t& 19.12.2001 and till 

today no xMidnam .  release order has been issued by 

the respondent authority and the incumbent who has 

been transferred to stichar has not yet been released 

and on considering the subsequent transfer which 

dislocates the family should be stayed in the public 

interest, more so o  when the transfer order dated 

19.12.2001 has been made in total violation of the 

guidelines as aforesaid and the mala fide is writ 

lerge in the facts and circumstances of the case. 

	

5. 	GROUNDS FOR RELIEF WITh LEGAL PROVISIQS s 

	

5.1 	For that the respondent acted illegally 

and arbitrarily in not following, the guideline of 

Annual General Transfer in case of the app tic ant. 

contd • .6 
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5.2 	For that the applicant was transferred earlier 

On Capassion and there exists no exigency to transfer 

him within 10 months and as such the action of the 

respondent is illegal and motivated being violative 

of the guideline. 

5,3 	For that the authority never intended to protect 

the interest of the applicant as in the case 

of others and similarly situated persons are 

aiways considered favourably which is against 

the provision of equal opportunity and equal 

treatment and as such the action of the respon-

dents is violated of Article 14 of the Constj-

tution in the matter of transfer and posting. 

5.4 	For that the respondent all along acted 

whimsically and arbitrarily in transferring 

the applicant for 10 times during his service 

carrier of 2 decades. 

60 	 DET4ZLOF REDIES EGiAUSTED: 

That the applicant states that he has submitted 

representation against the transfer order dated 

19.12.2001 which has not yet been disposed of 

and hence he approach this Hon'ble Tribunal 

in order to get just Justicà. 

7 • 	Matter not pending with any court : 

The applicant declares that there is no case 

pending before any other court/Tribunal. 

80 	 RXEF CLAIMED 

That ander the facts and circumstances of the 

case the applicant prays  for following relief. 

contd..7 
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84 	The order No. 61/2001 dated 19.12.2001 issued 

by the Conissioner of Customs, North Eastern Region. 

4 hong, . transferring the applicant fran Silchar CPF 

• 	 to Technical and Administrative Branch Karimganj Division 

• 	 may kindly be Bet aside and quashed in sofaras it relates 

to the applicant. 

INTERIM RELIEF 

pending disposal of the Original Jpphication the 

impugned order No. 61/2001 dated Shillong the 19th 

December, 2001 (Annexure-5) transferring the applicant 

from SL].char C.P.F to Technical and Administrative Branch 

1Cari.manj may kindly be stayed. 

The application haw been a filed through Advocate. 

110 	particulars of postal order 

I.P.O NO. 60 790990 

Date of issue : 1.1.2002. 

• Issued from : G.P.O. Guwahati 

ii) 	Payable at souwaliati. 

12. 	Particulars of Enclosures S 

As stated in the index. 



VERIFICATION 

I. Sri Jagadish Chandra I)a8, 310 late Pulin 

Ch. IMS, aged about 	years at present working as 

Superintendent, Custczas xPut preventive Porce, jimm  
• 

	

	 Silcha.r do hereby verify that the statements made 

in paragraphs 4.1 to 44,6 and 4.12 are true to my 

knowledge and those made in para 4.7 to 4.11 are true 

to my information being matter of record and I have 

not suppressed any material facts. 

Are. I sign this verification on this the 1st 

Day of January, 2002 at Guwehati. 

I 

II 



S1 Nme of the officer .. . Place of posting 
No. SfShri Fnm 	. — To 

B.K. Deb Disposal Unit - Tech/Sts/Adj Unit 
AgartalaCus. Division AaCusDivision 

2. N.G. Sen 	. TechJSts/Mj Unit 	-' ,..... Disposal Unit 
A3artaIa ,CuaDvision Agartala Cus. Division & 

Incharge of Ag tala LCS 
3 J. Dthling 	. Shillong Customs Division Shellabazar LCS 

• Shillotig Cus. Division 
4 KN. Daimary Hatisarj.CS 	. Tech/Sts/Adj Unit 

Guwahati Cus. Division Imphal Cus. Division 
5... K.K. Taneja Tech/Sts/AdjJUnit 	•. A/S, Narc/lnU Unit 

Imphal Cus. Division 	, 1.nI Cus. Division 
 D. Mushahary Internal Audit Branch Customs Hqr, Audit 

Central Excise, Sliillang ii. Ofte, Shillong  
• 	••. 	 . 	•' 	

.:; 	 . In addition of Disp6sa1 
• 	- -- Unit, 1jqr. Shillong _____ 

 
—. 

L.H. Fabriom Aizawl Customs Division CC's Cell • 	
.•;.• 	 . Customs Hq. ShiIIon 

 C. Shullai • CC4 Cell 	- Statistics Branch 
Customs Flqrs. Shillong , •Cuztoms Hqrs. ShilLong 

In addition of Law/Appeals 
jrs. Office1  Shillong 

 S.N. Singh AIS, Narc/Intt Unit Moieh CPF 
Imphal Customs Division ppbal Customs Division - 

 
_____ 

J.W(No. 2) Disposal Unit 	. ilchr CPF 
rK Karimganj Customs Division arinignj Customs Divn. 

41 

• j._.• 	- 

74OlUtt7 1 

TO:E3843E3378 	 ReGE: 3  

a,. 

...:.,, 	• 1 L 
• 	 GOVERNMENT OF INDiA 

OFFICE OF TBE COM11SS1ONER OF CUSTOMS • NORTH EASTERNREGiON:: SILILLONG 
0  

PFR NO. 03/2001 
Dated, Shiliung the 22 January, 2001 

• 	. 	. 	. 	 - 
In partial modification of Order No. 18/2000 dacd 15.12.2000 issued under endt. 	- 

C.No. 11(3)9IET/CC/CELLISH/2000/3842-949(A) dnted 15.12.2000, the following 
t. adjiitm&'nt in ti-i. 	 of Corn 	io'artø o&Oa..uti,,NCfl, . 	

' 

Shillong are hereby ordered with immediate efft and until further orders.  

- 	
- 4_• 	 - ------- - 7 .  
iS?: 	ERIJM: COMIIISSIONER. CUSTOMS O4-23O 

CN 

/ 
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"Prl 

PIT ,- 	 . 	
.lJ5'?1I1 	4--%4  

I 

1'. 	 4 

:. The foUowing officers will hold adiitiona1 charges of the i3ranchesiUnIt8 as 
showit against their names.  

Shri J.0 Das (N 1) Supdt (recwStslAdj) Unit, Kanmganj- Disposal UJILt 
Kanmganj Cus Div 

• 	 • 0 , 	 •0 	 •E. 

.2. Shri K.N. Daimary, Supdt.(TecWSts/Adj) Unit, Iniphal 	— Lw _Disposal Unit 	, 
Iniphal Cu8, Div. 	• • 	.. 	• 	••' 	

:. ''" 	 . 
The concerned officers should.be relieved btest by 02.02.2001 and compliance. • , 
	reportisto be sent to Hqrs. • 	 ;c;' '. 	•.. 	.. 

e 	
, 

0 

'I 	 , 	
0 	

,:.•. 	
( 

COMM&S16NER oi CUsiOMS ; 

	

• 	 :. 	 EASTERN 	: 
SHLLLONG 

C.NO. U(3)9/ET/CC/CELL/SW2000/ (. ;A .;' 	' Dated :- 	• b 	. 	/ 
? 	

. 

	

O  Copy forwarded for information and neeessaiy action to :—• 0 	 • I  

 
Thó Commissioner (ippeais), Customs and Central Excise, Guwahati 
The Additional Comm jssioner(P&.y), Custom.snd.Ceritral Excise, Shillong 	 ft The Additional Commissioner (Tech), Central Excise, Shillong. 	. 	

0 

5 The Deputy Commissioner P&1), Customs Hqrs. Shillong.  
1 3 ci. The Deputy/Assistant Commissioner, Customs/Central Excise - 	 _(A11). 
¶,. Copy meant for the concerned officer(d)is/are enclosed herewith for causing delivety. . 

• 7. 	e C.A.O. Customs and Central Excise,.Shi1longi 	..s 	. 	
. 9. The Sr. P.A. io the Commissioner f Customs, Shi1ong 	. 	. The PAO/ACAO(Accts), Customs an Centzal Excise, Shillong 

Th Mm 	.rativeQ'ficer(Customs 4 :crs• Office, Shilion8 
11, The Superintenderit; 0 	... 	 . 
'12. The BranchinChargeET It & 111/Ac.tI& WCônfdl/Vig Brunch of Hqrs. Office, Shillong 
13. Shji . 	.: .' 	 . 	- Superintendent for compliance 

O 	14. TheGenraJ Secretary, customs and Central Excisq :Groip.'B' Executive Officers 

	

Association, Shillong. • . 	• 	;•.,. •; 	0 
15. Guard File,  

0 	• 	0 	
F 	O) 

: 	
• 	

•. .DEHFrYC0MMISSIONER(p&J) H 
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The COmmissioner of Customs, 
N.S. Region, Shillong. 

(Through the Proper Channel ) 

Subz- Humble prayer of Shri J.C. Das, Superintendent 
(Disposal), Customs Division, Karimganj for 
trprnpfAr at SlIchar on conmassionate sround. 

Sir, 	 H 

In an earnest expectancy of beng forwarded with kind 
consideration, I beg to lay before you the following few lines 
for favour of your kind perusal and sympathetic consideration. 

That Sir, my wife is an employee in the Department of  
P.H.S. under the Btate Govt. of Assam and she has been posted 
at Silchar. She has been staying there in a rented house along-
with my family members (i.e. my age old widow mother,my younger 
sister and my two children). 

That Sir, my mother of ten suffers from variety lof 
physical disabilities due to age-old ailment. She,therefore, 
needs better nursing and medical facilities. Thre is no male 
members in my family at Silchar except two of my little Ichildren 

Noreover I have to maintain double establishments, 
one at Silchar rented house) and other at Karimganj(rented 
house) which causes economic hardship. 

In the light of above exascietin circumstanceE4 I 
therefore, humbly pray with an huminity to have pity on my 
confronted probrema by forming transfer to the vacant post 
atSilcharC.P.P.from the present place of posting and tor this 
act of benevolence, I shall always remain grateful to .  you. 

Dated, Karimganj, 
the 29th Dpc/2Q00 

, 

**** ** 

Yours faithfully,. 

(qo cL 	4V)cL & 

( JAGkDISH CHANDRA DAS) 
superintendent (Disposal) 

Customs Division, Karimganj. 
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HCE OF ThE COMISS6HE OF CETAL EXCiSE. 
M.G.flOD1SH1tL0G . 193 OOf 

- 

C 0 l((2620/Etttl/95// 	,iV 	 Dated cJ9 Jo) 
ic 

 

tepttty/Assistaflt Cornrnissioflel(, 	) Cus./0r 

Office shillong. 
.>fftDeptity/AssiStant Commissioner of CustrnS 	 __________________ 

II a Deputy/Assistant CornmtS0fl6r of  

The SuperinWndeflt (  

Sutije: Option for Ar%nuai General Transfer of Superintendent /lrspectr Grade- c/regd. 

The Annual Cea. .. rjrtsfer for 2001 of Superintendents and inspectors posted in different 
for at!ons & Headquarter Offices of Customs and Central Excise Co?t1missiOflerateS ,Shillorig is 
proposed to be made in December 2001.The concerned officers who are due for transfer as per the 

acôepted guidelines for transfer of this Commissionerate will be considered for transfer. 

Briefly the accepted guidelines for transfer in respect of SuperintendentS/lflsPeCt's 
are 

reiterate h&ow for the benefit of the officers. 

	

Supot.efldeflth who have copleted their tenure as below will be considered for transfer:. 	
V 

in th same sttion br a cbntnuouS period of 4(four) to 6 (s)ye3rS. 
in the same Section/Office for a continuous period of 2 (two) years & 

inthe customs formation for a continuous period of 4cur) years 

Similarly Inspectors, who have completed their tenure as below will be cansidered for transfer. 

(i) 	in the Divisional Hqs. Office, for a continuous period of 6 (s) years, 
in the Ranges outside the Divisional Office for a period of 3(three) years.  

in any L.C.S /P.P, for a coiitinuous period of 2(two) years, 

in Central Excise/Customs Hqrs. Office for,a period of 6(&x)10 8(eight) years & 

in theCustomS formation for a continuOuS period of 4(four)yearS 

It is therefore, requested to torvard the options of officers for posting in Customs 

& Critral Excise in order of preference for next posting indicating the reasons therefore. 

OptOflS in the prescribed pro form (enclosed) should reach this office on or before 
• 28.O 2001. Options received ater 28.O,2001 will not be taken into consideration for . 

An 	
(eneil Transfer of 2001. It is, therefore, requested to take personal initiative to ..J 

send this office on or before the said date. While forwarding the pro forma, it may be 

en. reci thaif1ie is duly verifled by the Head of Office. 

p0sE2krow1edge receipt. 

° 

	

(BTHPJL 	

10' 

ADomoNALcoMMtSSiQER(P&Y).:, 
CUSTOMS & CENTTAL EXCSE 



FROM : ELCUMU 	 PHONE NO. : 	
i1 	

DEC. 20 2001 02: 5M P1 

'M Comr . ICkEF ' - c 	o3E-E::4o 	 r 	 'E l! 

302 -1  
COMMISSIONER OF CUSTOMS 

" 	 NORTH EASTERN REGION 
MJt 	 SHILLONAG 

PAC, Ro 	(Northbrook ftoac), Shik)ny - 73 ciQ, MIm1y8. Phoiu&:  
0364-220O/210103. Fax: 064.229007. E.maiI; cushg(cjiarnei.jn 
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SUrtez1dt(S Gsçu 	C L Itfln :eni 	f C 	ui h L Stji 

uiI u  ivansfer s , posthgs and ioratons n the rde of St;pCrii1tnci,1t Group of 	Oncr:iLi 	f Custom 	North Eastern Reion. Shflong ary hc- rebv order.d with immediate eft 	lj)d until fimter ordem 

th t   
offilcer 

1jflputerWhfrL, AlE 	Dhtju CPf 	 iCt. B iik u M k i3o 	j D1vbrz Centril Excise 	Guwahti Division 	ek iSed to 
Divisjo. 	 C.eii-ral Ec.ic 2 	Abhtjit ChosliTIN, (U1ri L( 	\ ice i 	-- 

Dhubri Central E.cie - . 
	 Gtmwhati DiviSO 	&e3Sd t 

• 	 Divisjo 	 . 	 - 	

- 	 Ceiitrl ExcIç 

P S P Is 	T 1 ,/Sts, B q,1 10 	
( 	 P\Cv  

' 	 Aartala Di ~i sidn 	 Agarala Divigoii 	released to - I 	

- 	 c:trat Excis • 	
- 	 4 	Par.shi 

- 	 htiaar Rang 	I. 	riiuIi 	Vice P, . Da L)uhiiaih. 	Si!char Centrai Excise 	Aar 	Divisjoii 

....!. ._ 	 ___ 
B .  Pu ir 	 vico TaRj1 	ii 	I - 	 Di.p 	I 	I ' ic 	r) '  

- 	 (7i'uwahati Central- Exci 	Ail D iiorm 	released tO 

(:trI Exci, 
I  

1) R ' i 	J i RLh1Rajj 	IavP .kJ' 	e J L i 

-? 	Dhubi-i Cntra1 Excise 	Quwalmai DIyIoi). 	t'&sed to I 
 

eDivision- 	Centr:il E x ci se  
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1 
P R Mullic 	Audi c,L 	- 	

Against vacancy 

Central Eise Hqrs. office 	Kariganj Divi ~ ion 

Shillon. 
S 	t 	Siichar-Le.__ 	chaj 	 I \1 jeJ,C..DasNo,2 

Bhacha 	Silhar Cenic1 ExcL 	Kriranj Division 

Divsion 

Dut 	
vac: Aauist 

!_Enit 	•, . 	

nCy 

1e.pur CentrAl Exciss 	imphal Division 

fl)rsJa1u1y, 	
Dhiaju'g 	I 	g_LC 	I Vice 	K. Shj.riWi 

Tezpur Central Excise 	Guwahati Division 	Released to 

Division 	 Central Excise 

11. 	BirenSatkLa. 	 •. 	 Siarc1 	ViceK.N. 

Guwahati Central Excise lmph:d Division 	Dairnary reteased 

____Jrivision 	 ..-- 	 .- 	 ioCe.ntraIExciJ 

[12. 	imn Dhar, T!s.Branch 	\1ice Ic. .Ahrnd 

I . 	 itvahati Central Excise Aizawl Division 	released 	to 

Division 	 Central Excise. 

fl 3. 	P. K. Das. I -- Hgr..Audft.Uni • 	 JNarc./h. 	Vice 

	

- 	Gu\Vahi 	_ - 	 _ AizawlDivision 	_A.Bhtacharie 

Debojycyti 

•J' Mishra. 	Tinsulda Ceatral Excise 	 &'Fe 	A.Chakraborty ) 
Division 	 Stio. 	reie.ased to' 

Kariganj_Divion Icenu-al_Excise L 
L 	G K, 	 L md CPE 	New ctct1Ofl 

.• : 	. 	Sharniabaral: J 	 Dirnapur Division 

	

0 
• 	 Dibruarh Cent.ra Excise 

-- 	Divsior.  

16 	sal4y Das 	Ait Branch 	 SuarkjJS$Vice L De 
I Cutral Excise Hqrs. eftce, Karimganj Diviion 1 releasod  

• 	 ________ 	Shig 	 ! - 	 j to Cerural Excise 

17, R. K Das. 	1krsora LCS 	- 	 LLDisoosai 	Vice P. B. Nag - 

ShiUong Division 	Dirnapur Division 	rcteased to 
Central Excise 

TT R H 	rr & Estt_ 	 Dprsor LCS 	VcRKt)5' 
Diongdoh. 	Custonis 	'Hqrs. 	Office, Shi1lug'Diviion 

Shillon 	 -. 

19, 	M.'Marbanian 	ThzLJL • 	 ts. & Esti. 	Vicc 

I • 	

(iuwahati Division. 	Custoin Rq:s. 	.1. R H. Din.doh 
- _______.-.--,-•-,• 	

••- 	
- 

 

O ffice, Shillong 	i  

20. 	• . Sthha 	dwJi 	 iPE 	Vice R. 	C. Dey 

• ,, 
. Choudhwy. 	Shiflon.  Division 	 ariniganj Division I released to 

I 	 Central Excise 

21.I A.hattcje 	"S.Narcp 	 Vice?. K. Sittha 
Aizw1 Division 	 I Choudhur,. 
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,J C. Ut 	
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	 \tçeJ C Dis 
No • 	 Kannanj Diviioti 	 Karim,"mij Di vtion 	Not rl±td Lo 

A. Ssu'1. 	Divisional_Office LawDispoa1 	\'iCc M 
Imuhal Division_____________ 	hit__t Diviioi 

cBL 
Imphal Divisiot 	 Guahati L)ivnou 	\1 	iarbaiaj. 

prseutatieis if any, thould be ubmirted within 	days from thc dae of 
e.tpr or this cmd e f.. 

D1 Utvj 
Corn rn - 

•C , NO.lJc;)I/ET!c:CELL!S2oo1/ 	77 - 	 Dated - 	-, 

for I iorrniton ad ncesiry accou to:- 
I . •1lu Coi rrIiOOCr of Ceotral E.ise. Shit!otii, 

ri 	Cutrrurj, uiu,r ( 	JperI), 	 &.. (uL: I 	 vit ti 

. The Addi ori Coirirrtoner(P&V) Custoiis & Ciri'aI 	hii1o. 
4I 1\1 A00mcmu qwnrulsslummi k itIi i, Www EAU50 ,"l Iuii 
. The Dpoy Co 	sioncrf Assistint Co irniicer, Cutoms/ Cc! trI kxcise 1)i011 

•. : 	
. 	 fl 	 ••,. 	

. Copy 	 Ure cotcenied officer is/arke  
onckrs&d AS ciosing thbve'y 

n Tiro 	rt iflL Duector(Comn hqis Office SItion, 
7., The Chief 	C:QucL Officer., Customs & Cenrat ExcI. ShilIom, 

The Sr. P. S. to Commi.ssioner'Custoi, North Eastern kgion. Shfllong 
-) The Pay Accounts Ocer.. Customs & Central Exc., Shillon, 
1 	'1 he 	luih -n.i ratIve Qfflcer(Cus-torns) Hcrs. OlUice. Shijonu 

ii 	.S:Crjittidit(jfl Hqrs. 	fflcc, ShiIton, 
121  The 	i'atich in -uir e, ETEI &t I l!.ccts, 	I.' Con deritij / 	1.: c in -n-V IC of Cu:Lwns & 

Cetit:1I 	x, S!i fln 
SS!ii'i 	 uprIi 	ei:L fo 

4 The Gcncrit Secretary, Croup 13' E'eu! . QfThoi . .' .CCtiOa (1 ofl1 	Cntrai f-lxc e 	Fi(Icç. 
I 	. (.uai:I 

\ssian Comrneth---- 
- 	 - 



Name of the Officer JAGADISH CHANIDRA DS, 

Date of apptt. in the 
& grade. 

b). Date of apptt. in present: 
grade 

c) Date Of Birth. 

• 	3) Name of Home town and 	: Slichar, Assam. 
State. 

4) HISTORY OF POSTING SINCE ENTRY 

'Si. No. 	Station Post held From To 

1 Divi. office, TeZpur Inspector 19/1/82 07/02/82, 	V  
2. Mangaldai Range, U  08/02/82 27/2/84 

• 	3.Badarpur Range & C.P.P. 28/2/84 	1, 25/5/87'.. 
 Bishaigarh C.P.P. ' 1  26/5/87 24/5/92' 	V  
.Iuhurighat LcS,Beionia II  25/5/92 13/10/93 

6 0  Anti-Evasion, Range I, Silchar 14/10/93 19f1r2/95, 
 Silchar Range I Supd€. 20/12/95 09/01/96 
 Lurnding Range 	• ft  10/01/96 21/3/2000 

9 Supdt. 	(Disposal).Karirnganj 22/3/2000 31/1/2001 
10 C.P.F , Silchar 01/02/2001 to date 

J.C. DAS 
' V Superintendent, 

Customs Prev. Force, Siichar.: 

4', V 
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' 	To 	 ' 

H 
The commissioner of Customs, 
North Eastern Region, 

( Through the proper channel ) 

Respected Sir, 

Subject: Representation for retention at present posting 
at C.P.F., Silchar on humaintarj.an ground - 

Ref. 	: Estt. Order No. 61/2001 dated Shillong the 
19th December, 2001. 	 - 

Most humbly and rspectful1y, I beg to submit before 

your kind and judicious end the following for your kind sympa-

thetic consideration. 

That Sir, I have been transferred to Karimganj Customs 
Divisional office as Superintendent ( Tech.) vide the recent 
order as referred above. ( Si. No. 22 of -the order ) 

That Sir, only on last February, 2001 1 joined here at 

C.P.F., Siichar. That time,. I represented for my home posting 

at Silchar and your honour was pleased to consider my case and 	- - 
passed order accordingly, 

That Sir, it would be revealed on perusal of my "history 
of posting 	C enclosed herewith ) that, during my carrear of 

-. - 20 yrs. in the Department, i was given opportunity to avail home 

town posting facility for a period of almost three years only. 
( w.e.f. 14-10-93 to 19-12-95 as Inspector at Central 	cise 
Division and as Superintendent at C.P.F., Sjlchar w.e.f. 01-02- 
2001 to date ) 

That Sir, my family consists of my octogonerian widow 

mother ( 85 yrs, of age ) wife ( who is a state Govt. employee) 

/ and two little school going children. My mother is passing 

through the last days of her life and is solely dependent on - 	•. - 
Ri 	ÀY' me. She, due to her old age is suffering from different physical 

ailments, Which are practically incurable as per opinion of the 

doctors, for which she needs carefull nursing. Now in absence 
of me she would be in anormous distress, because it will not 

be possible on the part of my service holder wife to lookafter 

Cont. to ...P/2. 
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her mother-in-law besides maintaining the household works and 

her service. In addition my tender aged younger son has been 

admitted in this ccadomic session to a local school. 

Lastly, after being transferred here at Silchar, 
I decided to construct my new house and I accordingly applied 
for, house building advance etc. I recently started the 

construction work also with a confidence in my mind that, i, 
would be here at$jlchar atleast for another 2/3 yrs. Hence 

this sudden transfer order has disbalanced my mental peace 

and created a lot of agony for my family as well as me. 

Under the circumstances, as narrated above,  
humbly pray before yoUrbenign self to re-consider my case by 

allowing my retention at present posting. 	
; 

And for this act of kindness, the petitioner, as 	' 
in duty bound shall remain and ever pray. 

y ours faithfully, 

H 


